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GH NTR AL /P-MINISTR ATIVE TH IBUNaL
PRBCIPaL BEI€H

MIVV DEIHI

G.G.P. ND. 147/92 in DECJDED ON ; 8.7.1992
O.A. ND. 1077/91

Gopal Sif^h JVlgena ... Petitioner

Versus

Union of India 8. Ors, Respondents

GCBAN^ : THE HON^BLE JVE. JUSTICE V. S. MALIMAIK , GHAlRiVlAN
THE HON'BLE h'R, P. G. JAIN, iVa^lBEH (a)

Mq, S. Janani, Counsel for tha Petitisner

Shri D.. S. fi'^ahendru, proxy counsel for
Shri P. S. Mahendru, Counsel for Respondents

ORDER 4CRAL)

Kon'ble Ivlr. Justice V. S. Maiimath. Chairman

The ccroplaint in this case is that the .petitioner has not

been given an order of posting as per, the directions in the 0. A.

The stand of the respondents is that -thay have issued the order

within tinne but the same could not be served on the petiti®ner

for one reason or the other. Be that as it may, we directed

that the copy of the order be served on the petitioner who was

present in the court. The counsel for the petitioner took the.

ccpy of the order friM the counsel for the respondents and

furnished the same to the petitioner in our presence. The

petitioner v;as told that new that the @rder ©f posting has been

given to him, he should g© and report for duty at the earliest -

and preferably tomorrow. The petitisner agreed to this.

No further action under the Contempt of Courts Act is called

for and these proceedings are, accordingly drs^ped.

( P. G. Jain ) ( V, S. Mai imath )
//ember (a) Chairman


